
OPEN CUlET

CENTRAL AD'vlINIS TRATlVE riURJNi~L
ALIAH'\,~D BENCH, ALLAl-¥iBA.D.

Allababad, this the 13th day of July, 2004.

QJOfUM : HON. [IIlli. JUSTICE S. B. SINGH, V.C.
HON. Iv1R. _D. R. TIWAril, A.M.

O.A. No. 945 of 2003

Aj eet Singh Son of Sri Ghurahoo Singh ~ Shiv Murat Singh

£VO Village & Post Seruka District Chandauli.

......... ••.••• Applicant •

Counsel f or applicant : Sri S. k'. Sing h.

Versus

i.. Union of India through Secretary, J•.1inistry of Communica-

tion, t-.sw Delhi, Depa rtment of Post ,

lA. Chief Post iVlaster General, U.P. Circle, Lucknow ,

2. F'ost Master General, Allahabad Hegion; Allahabad.

3. Director of Postal Services, Allahabad .iegion" .Al La habad.

4. Senior Superintendent of Post Offices, East Division,

VaranasL

5. smt , Kalpana Pandey W/O Late Sri Doodh Natb Pandey IVO

Village & Post Naubatpur, District Chandauli •

........ . • • • • • •Hesponderrt s •

Counsel for responden-ts : Sri B. N. Singh & Sri S. Singh.

o R D E H (OiVl.L)

BY HON. MR. JUSTICE §.R. SINGH, . .Y.!h
. ~',;

Heard SL'i S.P. Singh, leamed counsel for appliCant

Sri B.N. Singh, learned counsel for respondent No.5 and

Sri V.K. Singb bO~9 brief of Sri S. Singh, Senior

Standing Council for Union of· India.
'\....-~ 20-

2. Chanllengetf herein is (the validity of appoinill)~~t

letter dated 31.3.2003, issued ,in favour of the 5th ,
J

Respondent tbereby appointing 'her' as Mail Career at Brapjch
- . " "

\ " .'Post Office, Naubatpur. The appodrrtmerrtrba s been made on,,'

ccmpass Lona te ground by making rela-xation in the relevant

rules. It is not disputed that ..t.he husband of the applicant

was in tine employment and he had died in harne s s . There-

after the 5th lle~nt staked her claim for compass fona te



: 2 :

appointment. It was on consideration of the application of

the 5th Respondent that imt)ugned appointment order was issued

in her favour.

3. The ground on which the impugned a ppointrnent order

is soug;ht to be quashed by the applicant, who had been

earlier appointed as substitute, is that was working on

the post and, therefore, entitled to be regularised. A

lviinistry of Communication, Department of i-os t No.17-115/2001-

GUS, Dak Bhawan, Sansad N'larg, New Dalhi dated Oct. 21, 2002

annexed as Annexure CA-10, would clearly indicate that a

substi tute has no right to the post nor doe s he a cqu i re a

r Lqht, for regularisation as held by the Apex Court in the

ca se of Div ika Guha Vs. Union of India 8. Others (2000) 9

SCC 416. However, the guide-lines aforestated indicate

that a substitute in certain conditions may be placed on

waiting list for being considered for regular appointment ';r

subj ect to fulfilment of certa in conditions contained

in the guide-lines aforestated.

4. In the circumstances, therefore, we find no good

ground for interference with the impugned order and the O.J"h

is liable to be dismissed subj ect to the observation tha t

the aPl-'licant may stake his claim for being considered for

reg ular a pfJointment. In ca se any applicc< tron is filed, the

competent authority may take app;ropriate action as per the

guide-l ines , referred to above.

5. In the resul t, therefore, the O.A. is dismissed and

the interim order is vacated. The respondents are directed

to give effect to this order forthwi tho

v~A.M.

Astt1ana/-


